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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

-J 

O.A. No.116/07 

DATF OF DECISION: 15.05.2007 

Shii Jyotish Chandra Das. 
.................................................................Applicant! s 

Shii A.K. Roy 
...........................................Advocate for the 

Applicant/ s 

- Versus- 
u.q.i. & Ors. 

.............................................................. Respondent/s 

Mrs. M. Das, Addl.C.G.S.C. 
............................................................Advoëate for the 

Respondents 

OOjAM 

'IFIE HONBLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN 

1 	Whether reporters of local newspapers.may be allowed to 
see the Judgment? 	 Ywsmo 

2 	Whether to be referred to the Reporter or not? 	Ye/io 

31 	Whether to be forwarded for including in JIe Digest Being complied at 
Jodhpur Bench & other Benches? 	fles/No 

Whether their Lordships wish to see the fair copy 
of the Judgment? 	 Y4No 



CENTRAL ADMINISTRATWE TRIBUNAL. GUWAHATI BENCH 

Orina1 Application No.116 of 2007. 

Date of Order : This the 15th Day of May, 2007. 

• THE HON'BLE SHRI K.V.SACHIDANANDMJ, VICE CHAIRMAN 

Shri Jyotish Chandra Das, 

S/o Late Jyotinnoy Das, R/o Hill Line colony, 

P.O. & P.S. Badarpur, Dist. Karimganj, Assarn 	.......Applicant 

By Advocate Shri A.K.Roy 

- Versus - 

The Chief Postmaster General, 

Assam, Circle, MeghdootBlawan, 

Guwahatj-781001. 

The Superintendent, 

Railway Mail Services (RMS) 

"5,,  Division.  

Silchar-788001. 

• 	• 	
3.The Inspector, 

R.M.S. S - Sub Division, 

Silchar —788001. 
H 	 N 

4. 	Union of India, 

Represented by the Secretary, 

Ministry of Post & Telegraphs, 

Govt. of India, New Delhi 
....... 	M..  ..Respondents 

• 	 By Mrs 	as, Addll.C.G.S.0 



4. 
2 

ORDER(0RAL) 

SACIIIDANANDANKV (V.0) 

The father of the applicant late Jyotirmoy Das was a Senior 

Grade Mail Man at TMO and died on 1. 11.96 leaving behind his wifu 

and seven children without any source of income. The applicant has 

applied for appointment on compassionate ground. The respondents 

vide Annexure VIII letter be was offered the GDS post and sought for 

his willingness. Theapplicant readily agreed and sent his willingness 

for that post. But tifi date no order has been communicated to him. 

Aggrieved by the said inaction he has filed this O.A seeking for the 

following reliefs. 

"For directing/commancljng the respondent authorities to 
immediately appoint the applicant in the vacant post of 
Mail Man (GroupD) lying at Transit Mail Office (TMO), 
Badarpur or against any existing regular GroupD vacant 
post lying under the Silehar Division of the Postal 
Department on compassionate ground commensurating 
with his educational qualification and experience, on 
regular basis with all service benefits." 

2. 	Heard Mr A.K.Roy, learned counsel for the applicant and 

Mrs M. Das, learned ACIdI,C.G.S.0 for the respondents.When the 

matter came up for hearing learned counsel for the applicant submitted 

that the applicant have sent several representations including the last 

one on 14.9.06,wherein it is reiterated his willingness to work as GDS 

but appointment letter has not yet been issued probably on the ground 

that the applicant has been working as Water Career. His contention is 

: that this will no way effect, his compassionate appointment and this is 

not a permanent appointment at all. He further submitted that he will 

be satisfied if a direction is given to the respondent No.2 or any other 

- 
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competent authority to consider and dispose of his representation 

wIthin a time frame. Leèrned counsel for the res ndents has no 

objection if such course of action is adopted. A rdingly this Tribunal 

directs the 2nd  respondent or any other mpetent authority of the 

respondents to consider and dispo of the representation of the 

applicant and pass appropriate or rs within a period of 3 months from 

the date of receipt copy of thi Order and communicate the same to the 

I applicant The applicant is also send a copy of this O.A and other 

relevant documents to e said authority forthwith. 

OAis 	 osts 

(K.V.SACHIDANANDAN) 

VICE ÔHATRMAN 

 

 



3.  

competent authority to consider and dispose of his representation 

within a time frame. Learned counsel for the respondents has no 

objection if such course of action is adopted. Accordingly this Tribunal 

directs the 2nd  respondent or any other competent authority of the 

respondents to consider and dispose of the representation of the 

applicant and pass appropriate .orders within a period of 3 months from 

the date of receipt copy of this order and communicate the same to the 

applicant.. The applicant is also send a copy of this O.A and other 

relevant documents to the said authority forthwith. 

O.A is disposed of. No order as to costs. 

.(k.V.SACHIDJ1JAJ4) 

VICE CHAIRMAN 
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DISTICT: KkRIMGANJ 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATIBENCH1:;GUWAHATI 

(An applict.ion U/J. 19 of the Central Achninistrative 

Tribunal 3ct, 19851 

ORIGINAL APPLICATION N. 146 	12007 

SRI.. JYOT!SH. CKANDRA DAS. 
- 	APPLICANT. 

-Versus- 

CuLNoJ'OF INDIA 	07HF 

• 	 ---- RESPOWDRYTS. 

I N D E X 

NO 

 ORIGINPL MbICTIOH 	- 	- I TO 	10 

•.VERIFICPTION  

 .ANNEXURE - 	x 	- 	 -• 	 - 12- 

I.A.   ANNEXURE 

 AWEXURE - 	III  

 ANEXURE - 	IV 	- 	- 	- 	- - 

 AWNEXWE V 	- 	- 	- 	- --• 

t) ANNXURE - VI 	- 	- 	- - 

) ANNEXURE Vix  

iO)ANNEXURE - 	VIII 	 - - 	2Z23, 

11) ANHEXURE - 	IX 	- 	- 	- 	- 24 
12) AMNEXTJRE - 	X 	- 	- 	- 	-• 25 

13) ANNEXIJRE - XI 	- 	- 	- 	- - 	2 

14) ANNEXURE - XII 	- 	- 	- 	- - 27 
15) AN!XURE -- 	XIII 	-. 	- 	- 	- 

16) ANNEXURE XIV  

HLDQ& MAR 	2007, 

FORLURCE U SE: 
	

FILET? BY: 

! 

SIGNATURE 
	

ADVOCATE 
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Di$TPJCT: KARIMGANJ 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

[An application U/s. 19 of the Central Administrative 
- 	

Tribunal Act, 195] 

ORIGINAL APLICATI0N N0.f///2OO7 

SRI. JYOTISH CHANDRA DAS. 
--------

APPLICANT. 
-Versus- 

THE CHIEF POSTMASTER GENERAL AND OTHERS. 

- RESPONDENTS. 

LIST OF DATES - 

23.2.1988 

	

	The copy of the School leaving 
certificate. 

ANNEXURE No. 1. 

30.9.1991 

	

	The Copy of the initial appointment 
Order. 

ANNEXURE No 2.,. 

28.11.1996 

	

	The copy of the affidavit as regard 
the legal he irs/dependent. 
ANNEXURE No. 3. 

30.12.1996 	The copies of the representations 

made by the applicant as well as by 
his mother. 

ANNEXURE No.. IV and V. 



28.1.1998 

and 

10 .9.1998 

79 2 031 

• 	7) 14.9.2001 

and 

21.9.2001 

8) 1.1.2003, 

3.1.2003, 

16.10.2005 

and 
14.9.2006 

The copies of the representation made 

by the applicant. 

E to. VI and VII. 

The copy of the letter of the 

Rpordect Fo. 3. 

ANLEXURE No. VIII. 

The copies of the representations 

made by the applicant. 

NXURE • TX andX. 

The copies of the fleprezent.ations 

made by the applicant. 

ANNEXURE• - XL XXI, XIII AND XIV 

r e s pe C: t iv e 3. y 

FILED I: 

ADVOCATE. 
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1S,TRT.: KARIMGANJ 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAI-IATI BENCH GUWAHATI 

tAn application U,'s 19 of the Cent.rai Administrative 

- 	 Tribunal Act., 1985 

ORIGiHMb A P hI(ATiON NO 	/2007 
1 

	

I) Particulars of 	SRI. YYOTISH CHA1DA DAS,  

	

the Applicant. 	Sb. Late. Joytiri'noy Das, 

R/o. Hill Linecolony, 

3adarpur, 

P.O and P.S. Badarpur, 

District: Karimganj, Assam. 

APPLICANT4 

II) Particulars of 

the Rsponderts 
THE' CHIEF POSTMASTER GENERAL 

Asam Circle, Guiahati, 

4ehdoot Bhawan, 
Guirahati 	781001. 

THE SUPERINTENDENT, 

Railway Mail Services (RM$) 

Division, 

Siichar - 7001, 	- 

THE INSPECTOR, 

P.M.S. 5' - 1• Suh-Division, 

Siichar - 7001. 

U'\or. F 1cSc\, 	 6, 

'y_, \ksy of 1stS - 

G.-a 	6• 

RESPONDENTS. 



UI) PARTICULAM .QF_TULQRDE AGAIN1 T WHICH THE 

APPLICATIQ IS MADE - 

This application has not been made agairit 

any otder but açainst the act of the R.esponderit 

authorities in not yet appointinq t.he applicant 

on compasslflate qrctund aqainst any suitable 

vacancy inspite of approval for hiz appointment 

by the Crcie Selection Comrittee. 

3URIDçJN OF THE TflBUNAL - 

The applicant declares that the subject 

mat.ter of the present application is within the 

jurisdiction of this Hon"ble. Tribunal. 

UMLTATiQi - 

The applicant further declares that the 

present application is within the period of 

limitation as prescribed, in Under Section. 21 of 

the Administratve Tribur!als Act,, 195. 

FAGTS OF THE CASE 

1) 	The Applicant is the Citizen of India and 

resident of the above mentioned addresse 	and as 

such he i5 entitled to all the riçht.s arid privileges 

as guaranteed under the Constitution of India and the 

laws frared there under. 

Con tct 

cJ('- 
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That the 	applicant 	read 	upto 	Class 	VII 	but 

could 	not 	prosecute 	further 	studies due 	to 

financial hardships 	and 	was 	lookinu 	for a 	job 	to. 

• 	 help 	his father 	in 	iflaintainfilg 	the 	large family as 

being 	the eldest sons 

The 	copy 	of 	the 	School 	leaving 

ertificate 	Dated: 	•232i98 is 

annexed 	herewith 	and marked 	as 

AEXURE No. 	1. 

That the 	plicart- was apinted as a Part time 

Farash 	cum Water 	carrier 	under 	T,i'LO, 	Bdarour 	for 

• 	 half 	an 	hour daily duty Vide Order Dated: 309 	196 

intiaily unto 	June 	192 	and 	is 	workinc 	as 	such 

till 	date; presently 	cettino 	only 	Rs. 25O! 	per 

morit.r 	as 

• The 	copy 	of 	tne initial 

appointment 	Order 	Dated: 30.. 1991 

i5 annexed herewith and marked as 
• 	 . 	 . AIII3EXURE ?o, 	II. 

4) 	That. t h e applicant states that.,, his father 

late. Jyotirmoy Das was working. as Senior Grade 

Mail man 'Group -- D" at TMO Badarpur,  under the 

Postal Department, covernment of India ad he d i e d 

in. harness on 1 11. 196 ieavin behind his wife and 

7 children without any source of income and without 

Contd... 

aA,MJK- 
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any landed pioperty. Morecver, due to Sudder death 

of 

 

his father, the applicant also could riot appear 

in the test for proiiotion/ appointment to Group D 

held or, 

• The copy of the affidavit as  

regard the legal heirs/dependent 

Dated: 28.  is annexed erewith 

and marked as ASNEXURE Ho. III. 

	

5) 	That .the applicant states that, immediately 

after the expiry of his father, the applicant as 

well as his mother made application for his 

appointmert in any Group - D suitable post on 

compessionate ground on 3012199 before the 

• 	Responden•t No i 

The copiez, . of the. representations 

• . made by the applicant R-5 well as 

by his rot.her, both Dated: 

.301216. are annexed herewith and 

marked as AN H EXUREHoIVand V 

I 	 respectively. 

	

8) 	 That as nothing has done to appoint the 

applicant in suitable Gtoup D post commerisurating 

with his educational ualificatjon on rpassionate 

ground ;  the applicant again made r:PDrpflt5tj on on 

2e.01.198 and 1OO9.19 The applicant came to 

ContL 

1 \  &fr41Y 



learn fr:om the office of the Rezpondent No I that 

as 	per 	letter 	Nc 	StaffII6-MESCI97 	Dateth 

IIIII9 of A art.Circ1e.election Committee, the 

applicant. ria3 b e e n anroved and recomrerided for 

compai:i-e apoiritent in G"oup - D pc 

The copies of the repreentatiori 

D a t-  e d 28. 1.1998 and I0.9.I99 

are annexed herwith end miarked 

as AXURNo,. VI andVII 

repectiveiy 

1) 	That aa. per the aforesaid approval of the 

CircI 	Selection Committee and decision of the 

Pota1 Depertent the Respondent authorities did 

not too any 5tep3 for appointment of the applicant 

aaint •reçuler deoertmnt iracarc:ie3 but V1dC 

letter Eated 792 00O1 offered the arlicant t h e 

vacant poet of Gramin flak Seiak arid directed him to 

ubmii h --.s, 	 on the offers The applicant 

requested th 	Respondent No,. 3 to 

appoint hitu in Group D poat for which he i 

approved But as nothing ws done in this regard, 

the applicant made another •repre5ertation expressing 

his wil1tncne to serve in any poet in any bnch 

of the Department 

The copy of the let-ter Dateth 

792001 .f the Repordent No 3 
Con teL.. 

- 
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i annexed herewith and marred as  

ANN EXURE No. VIII.. 

The copies of the representations 

Dated: 14.3.2001 arid 21,9.2001 

are anneKed herewith and marked 

as ANXURE IX andX. 

6 	That the applicant states t.het., the Respondent 

authorit.ies did not even apoirted him.n the poet 

of Grarairi Dak Sewak inspite of his wi1lingnes. 

Thereafter, the applicant made several reprentation 

or i.i.2003 	3.1.2003, 16.10.2005 and on 14.3.2006 - 

but till date the Respondent authorities have not 

.ppointed the applicant in any post on compassionate 

ground in5pite of such available vacancies including 

one post of Mail man (Group - D) at THO. Bdarpur.  

The ccpies of the Representations 

Dated: 1.1.2003 3.1.2003,. 16.10.2005 

and 14.9.2006 are annexed here 

with and marked as ANNEXUR - XI, 

XII, XIII AND XIV respectively. 

9) 	That t.he, applicant states that, he is earning 

only Rs. 250!- per mc:nth workinç as oart time 

ffat- ash under the Postal Department and they are 

gettinp family pension of Rs. 2573!- per month. As 

they have no other source of income and have to 

Con td. 

v - 	-k 
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leave in a .rented house 	they aê facng acute 

financai hardshiris to iciaintain their large faiti1y 

cornpris?ng of B (eight) members with such reagre 

• 	incoie. 

VII) 	 GROUNDS 

a) 	For that, the act of the Respondent authorities 

in not appoiro, nq the applicant in anj suitable 

vacant post co1men5urat.1ng with his educational 

qualification on corilpassionate ground irispite of 

his eligibility, need and also approval by the 

Departmental Selection Comittee is illegal, arbitrary 

and bad in laws As such this Hon'ble Tribunal be 

pleased to interfere into the rtiatter and direct. 

the Pespondent authorities to irmediat.ely appoint 

the applicant against, the existing vacant post of,  

• 	rai1 Man (Group 	D) lying at TMO. . Badarpur on 

• 	or against such existing Group - D vacancies 

b) 	F o r that 	the act of the Respondent 

authorities in not, appointing the applicant on 

compassionate ground though the economic condition of 

his family warrants immediate financial assistance 

by means of a. job apart from he being eligible, 

•  experienced, and selected and aporoved by the 

Departmertal Selection Committee is illegal, 

arbitrary and'bad in laws 

- 	 Contd. • 	
jyS()- 
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c) 	For 	that 	the 	act of the Respondent 

authorities 1n riot yet apOintirig ttie applicant 

on copaionae ground without any valid or 

cogent reason is not only iliegal and bad in law 

but is also in violation of the Principles of 

Natural justice equity, good conscience, and 

administrative fairness. As such, it is a fit 

case wher.e this Hon'ble Tribunal wOuld be pleased 

to interfere into the matter and grant adequate 

relief to the applicant since under the facts and 

circurstances of the casey, the richt and claim of 

the applicant has not yet extinauished. 

d) 	For that, there cannot be any impediment 

on the part of the Respondent authorities in not 

appointing the applicant on compassionate ground 

as there eistirc suffLcient uitable vacancies 

under the S ilcher Division of t h e. Postal 

Department. 

VIII) DETAILS OF THE REMEDIES EXHPJJ STED - 

The applicant has filed several representations 

before the Departmental authorit.ies 'praying for 

his compassionate appointrient. which they have riot 

considered 

Contd.. 
- 	 Vr\ 	/DôjL 
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M&TTER NOTPREVIOUSLY FILED OR PENDING WITH 
A.NYOTHERCOURT-- 

The applicant has riot filed any other case/ 

application in an\T  other Court/Tribunal regarding the 

present subject. matter.. 

 RELIEF SOUGHT- 

Under 	the 	above 	circumstances the 	appellant 

prss 	for the following relief - 

I) For 	cllL rec, tirg!comandirig the 	Respondent 

authorities 	to immediately 	appoint 	the 	applicant 

in 	the 	vacant 	post of 	Nail 	Nan 	{roup 	- 	 0) 

lyina 	at Transit Mail Office 	(TMO), 	Badarpur or 

ainstariy 	existing regular 	Grou 	- 	 B 	vcarit 

post 	lying 	under 	the iichar 	Division 	of 	the 

PotaJ. 	Department 	on 	compassionate 	ground 

co!unsuratin 	with his educational qualification 

and 	experiencee 	on ular 	basis 	with 	all 

service benefits. 

21 To 	pass 	such further 	order/orders 	or 

direction 	as 	to this Hcritble Tribunal may deem 

fit and proper 

N- 
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XI) 	ERIM ORDER PRAYED FOR - 

?endinci disposal of the present applicatiori 

a 	 the applicant, prays f r an interiri direction to 

the Respondents to appoint the applicant in the 

• 	aforesaid vacant post of Mail man or any eistin 

Group 	D vacant post under the Sllchat-  Division 

of Postal Department on. temporary basis and till 

• then not to fill up those vacancies 

PkRTICULARS OF THE POST AL ORDER - 

r'ostai Or-ier 	3Lt 	632O2_- 

Date - O3.O52Oo7 

Issuinc Office- Guwahati G.P.O 

Payabe at 	Guwahati G.P.O. 

!JLOF ENCLOSURES 

An index showing particulars of the document 

enclosed. 

- 

Contd... 
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•VER1FICPTICYN 

1 	hri 	Jvotih Chndrj Das, S/os Late. 

%Jyot.lrnloy rj, egeci about 36 yerEc ?  Ridnt 0f 

Hill Line Colon, Badrpur, P.O. and P.S. 

BadErpUr, in the District of I timarj Aam, do 

hereby verify triat I am the app1i'ant in the 

accorpanyin . app1iction. I ari acquainted-with the 

tacts, and circumE;tances of the case. I heteby 

verify t t.thetaterrentz made in Paraph I to 

Viii are true to my krjowledQe  and t.hat I have not 

uppreed any material facts. 

And, I sec .my hand on this verification 

today the J! 2007 at Guwahati 

- 	k 3L64. 

APPLICANT. 

	

0 	 Contc1. 



J3ADARPUR PUJ3LIC M. E. SCI-IOOL 
( 	Badarpur-788806, Dist. Karimganj (Assain) 

1 	(Established —1956 : Provincialised —1977) 
Trànsfvr or Ltuving CtrüIiciitt 

SerialNo.— 83 

&eriifid LILaL &iman/ 

son/444qh1 	of 	4L 	 an tnhatntant 

of Joun/6lYiUaqe ......... . ..  under P.o. 

and P3. 
. 	

in the D3t of 49d-.(Assam) 

jteft t4is tSchool on the .-.4.—.daz1 of  
is/Ji.er7I ale of Arih according to ike.admission regisler is 

- 	 c_c2. ij4t 

Jee/cSe was readinQ in e1assi.Ad__hadJJiad__noi__ 

.t,assd ti xamii a! ion-for torn 
• All 	i 	t' 	i. 	ii 	. 	 ii 
c/itt sums aue in, fl1m'V4r viz. tees upto--•" .............an 

9zne () of 'Rs--. ,.... ... 	 _.....mwhave Leen paid. 

Character 	 Reoans of Leaving :-- 
i) Uaavoidable change of Residence; 

	

J\ 	ii) IN Health 

cnoo'cou""'u  

1 0  

Dated— 7 —'( 
2-/ ( 	 HçadMaberJ, 

Badarpur 	 BadarpuiPtrb1ic 	Séhoo1 

r1 
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- 	 DEP ThNT CF POST * 	
Offjc.f the Inspector  43 'S' Dfl.S1I'ch2r 0  

No C-17/Es't/3uDjvn 	Silhr, the 30 a g agl o  

To  
Jytjsh Ch 0  Des, 	

0 ' 	 ' 

S/o Shri Jyotirmoy Das, 
Ri • -•• ... ....... 	. 

P.O. Badarpur; DisLDKar1mgjQ 
aux 

$hrj Jyotish Chandra Da S/o shri Jyotirmoy Das of 
Badpur To P.O, Badarpur Di st Karmgenj holder of the 
Dit EmPlcYment Pxchrnge Karirngj Re0 	Uo1Jib/9/6C $ -ued upto 6/92 	her&y apointed as Parb-Lijnc Farh Cum Water Carrier under ,}1O Baderpur for half 'en 
duty with usual allowances in force 0  The po1ntmen is 
purely on tempor at' y a asi s and m ay termin ate at any time 
without showing any reason thereof 0  The order will take 1mmediate effect 0  

Iflector RMS 	1t' 
3ilch 0  

Copy to  
1 The Mail Agent MO Bdarij fpr 	 _ prattpavj necessary I  

action 0  He will please inthnte the date of joirLingof the incurnent to the HRO 	3 $ilcharwjth informatiorL to this officc 0  The existing Safaiwa]a of IjMo Badarpur will 
however 'continue to act as Safaiwala who will sweep the 
Office and Latrine and Bath of IMO Badarput' as at pr$oflt,. 

2. The 'Head Recor Office, 	En*Silchar for 1nforinkUOn 
• 	

0 3 The Supdt 0  RN S 'V rn.silchar for favour of informUcn This refers to his-  letr' No 	
s"-' 7/23-5-91 

 

5' 	 'Inpector'p1S'1t SuJ 

NIP 
Silchar 0 	 . 

0, 	 / 	
0 
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I.c!.  
' T 	1T T . 	.. 

I , Mrs aatna Rani Das , aged about 49 years , wiie of 

t 	• 	Lat ):oytirmOy Das ,resident of Hill Line Colony , Badarpur , Post 

' 	Off1eë & Police Station ;- Badarpur , District 	Kari.rngani , ASSam , 

"f 
byCaste:- Hindu , by Profession :- House wife , do hereby solemnly 

affinn and declare as under 

That I permanent residence of the above said locality 

, and a bonafide citizen of India 

That my huband Late Joytirmoy Das , expired on 01_11_6 

leaving behind hm the following legal heirs and successors 

Name 	RelationSh 	_ALe  

I • Mrs Ratna Rani DaS 	Widow Wife 	49 years. 

2 • Shri Toytish Chandra Das 

3. Shri Jagadish Chandra DaS 

Son 	 2years. 

Son 	 26 years. 

4. ShriXL Jostnajuoy Das 

5.. Shri Joytir Prakash Das 

6. Shrjjnati Rna Rani Das 

7 • Shrinati Soma Rani Das 

8. ta Rani Das. 

Son 24 years. 	r 
Son 14 YearS. 

Daughter 17 years. 

Daughter 15 yearS 

Daughttr 12 	yars. 
Contd Page No. 2 
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That at the time of his death he had no lided property 

of his own , and also the said deceased has not left no debts and so-. 

-curities by which the 	feinily holders of the said deceased can be 

Survive 

That this affidavit is sworn to give the above declaration 

that Late JoyLirnioy Das had no landed property , and the family ince 

of the deponent from all sources are very poor and for which the depo-

nent is to face various problems to run the fsmily with the said lijui-

-ted income , and to SuInit the to the competent authoeity as and when 

necessary to serve the above mentioned purpose 

That statements made in this .affiit are true to the 

best of my Iow1edge , belief and information , and in proof whereof 

I, Put my hand , hereunde , on this 	-C day of Novnber , 1996, 

-at. Karrnganj 

Ste  

IDEI'JT IF lED BY ME 0111 00111-  

ADVOCATE -,, A1GANJ 

DEPONET 

SbDRN BEFORE ME 

 

,I, 	

- / I 

?atrat 
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To 

'1 The Chief Postmaster General. 
Assam Circle. 

GU1AHATI.  
Through : The Superintendent 

RMS *1  Divisthn, Silchar. 

Subject : Preyer for job on compationate 
Ground. 

• 
Sir, 

With due respect, I beg to state the following few 

• 

lires for favour 01 your kind anc. sympathetic consideration. 

That Sir, my father Late Jyotirrno 	Des was a SG rn/rn 

at TMO Badarpur under the control of HflO RMS'sl Division, 

Siichar. My father had been a patient of asthma for the long 

time. But from the last one year his sufferings was very much 

paini'ul. 	We tryed our• best wibhthn our limited resources to 

make his care through all source of medical treatment but all 
out effort gone in vain. He expired on 1-11-96 leaving my 

4 widow mother 3 sisters and 3 brothers in deep ocean of sorrow. 

That Sir, during the long period of service my 
father could not make a house where we can take a shelter. 
There is no land of our Own either for harvesting or for 
residential use we have been all alone, living in rented house. 
So, we are quite helpless and at a loss as to how to survive. 

That Sir, there is no source of income in the family 
because of our unemployment. The family is now dependen on 
my distressed widow mothei'. The only source of income is her 
family pension which is too meagre to maintain the livelyhood 
of such a large family. A part from that the education of my 
younger brothers and sisters are incomplete. They have been 
studying in schools end colleges. There are marriagable sisters 

* .•* . .in the family. But it is now beyond the capacity to negotiate 
marriage because of the poverty. Sir the amount of gratuity et 
that receivad. by my mother is also exhausted to repar the debt. 

Sir, it can only be possible if your honour would 
kindly consider the helpless condition of the family of 
deceased official, and give a job under your department in 
cornpat)nate Ground. 

n1 1\,AcA 

Contd. .F/2 
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Necessary Form required in this connect 13n hed been 
submitted through IRM 	Silchar 

As regards my educeti.oncl qnalification o  I read upto 
class-VIl but for the poor finsncsl coi.dition of the family 
it was not cossihie to continue etudy more 

May I therefore pray you kindly to give mc a job in 
rel:xetion of normal rules at an early d.te and for which 
I Shall remain ever gratefuL 

Yours f'aithfully,  
J &cc & 

I 

Dated dadarpur 

The 	 o-p_j10961  
( JYOTISH CHtdDRA DAS 
3/0- Lt Jyotirmoy Das0 
x- N/N TMO, Bad arpur. 
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To 
The Chief Postmaster General. 
Ssam Circle, 
GUI-IATI. 	/ 

JvV 

Through : The Superintondent, 
RMS Division, Silchar., 

Subject : Prayer for appointment of my son 
Sri Jyotish Ch. Das on compationate 
Ground. 

Sir, 

øo. 

p 

'4' 

That Sir, out of m 	(five) children have been Studying 
in School and college The 2(two) elder daughters are at the 

marriagable age and sons are unemployed. So the family is in 

deep crisis as it will not be possible to survive with the only _.4 -. - 

With due respect, I beg to state the following few 
lines to beg your sympathy and kind consideration for appoint-
ment.of my son Sri Jyotish Chandra Das in a post under the 
d.eprtment on compationate Ground. 

That Sir, my husband Late Jyotirmoy,  Das was SG Mail 
Man at T.M. 0. Badarpur under the control of HRO RMS 451 

Division, Silchar. He had been suffering from asthmatic trouble 
for the last few years and was under continuous treatment and 
was performing Govt. duty with extreme difficulties. But for 
the last fw gx one year Or so it developed so severally, 
that he was completely incapable to move from home. The 	- 
treatment had gone for long time though without any improvement. 
He had been compelled to stay on long leave I had tried my 
best to give him all sorts of possible medical reatment to 
save his life but all my efforts go in Vain and at last he 
breathed his last on 1-11 -96, leaving behind a large family 
of 8(eight) members 

That Sir, during the long period of his service my 
husband could not make a house of his own nor even procure 

any land either for harvesting or for the shelter of the family. 
We have been all along residing in rented house. Now due to his 
sudden premature death. I am at a loss to what to do. How to 

surtive and how to make a shelter. There is no source oi' Income. 
For the continuous treatment and rnaintainance of auch a large 
family. We had to borrow the large sum of money from our 
relatives and the small amount of terminal benefit will be 
exhausted for re-pyrnent of such loans, 	 - 

- 



source of income of,  my famiiypension of n 1613/—  (Rupees 
one thoussnd Six hundred and thirteen) only. Sir the suffering 
of the family need no description. The future is ver dark 
and I am. fearing the life of a beggar. 

Thut Sir, the ill f atk; dfemily of deceased low paid 
Group 	official wil].. he ruined unless the eons get some 
job to earn. It is best known to your honour that it is not 

very easy to get. So, the only way open to save the family. 
from starvation is to get a job for my son and it is your 
highness who can helo save the family from ruination. 

Under the circumstances stated there in above, I beg 

most humbly to pray you kindly to consider the helpless 
condition of an illfted family of c, deceased poor groupD 1  

official sympathetically and give a job to my son sri Jyotish 
Chandra Des under relaxation of normal rules and for which act 
of kindness I shall remain ever grateful. 

Dated, Bad arpur 
Te  Yours faithfully, 

i 

Smti. Ratna Rani Das, 
W/.O— Lt. Jyotirmoy Das. 
Ex— SG M/i\, T'IO, Badarpur. 

* ***** ** 
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To 

The chief Postmaster General, 
Assam Circle 	Ouwahati, 

Througn the Superintendent Rr4S 'S 1)ivivision, Silehar. 
4 

Sub : 	Prayer Zor a job on compationate Ground0 

sir, 

In inviting a reference to my earlier application on the 

subject, I beg to state the following for favour of your kind and 

sympathetic consideration0 

That sir, my father late Jyotirmoy Das, was an Sy mail man 

at TMO• Badarpur under H..o slichar, He expiered on 1-11-96 after 

suffering from prolonged illness0 Due to his sudden pnature death, 

we the members of the family have fallen into awful distress The 

family hav8 members are surviving only on the lone income of my 

mother' s. fam1iiy penion. rlIhe  amount is too insufficient to meet 

the both ends of the family. 

sir, we have no home to liie. Iuring the life timeof my 
father we were residing in rented house0 ut after, his death, it 
has now impossible to pay rent of an accommodetion of a large 
.:amjly 3o we have left t.i- e said house took she- ter in a kachcha 

house of small accommodation. All the sisters are in marriaqahie 

ae but we have no capaclty to proceed on neqotiation. Education 
ot the btothers are totally stopped. 

The family can survive only i Iet your favour. So 
I pray you hum4y to consider my case and get me a job on 
compationate ground to help save the poor family and for which 
I shall remain ever grateful. 

Date 	29j'-v 

y J 

Yours faithfully, 

Jyotish Ch. Das. 
s/o Late Jyot.Lrmay Des. 
E?jmTMOBadarnur. 
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TO 
The Chief Postmaster General, 
Assam Circle, Guwahti. 

(Through the uperiritendent W43 '' £)ivisiOn 
lchr.) 

Prayer for Job or 	onate Ground. 

Sir 
In in.vtin.g a xeference to my earlieL' pplitiOfl 

On the sUjsot, I begto state the following for favour Qfi 
your kind 3nL syjnpathe-ic, corsideratiQn. 

That sir, my tather late Jyotirinoy gas, was an 
Sy. MiI man at THO, Badaxpur uider LLQ., Silchar. Ie 
cxpircd on. 1/11/96 after sufrering from proioLged illness. 
Due to his s.en pxate death, we the mewbers of the 
fai1y have fallen into awfUl ãistre 'the fiIy hIriIi 

8 (sight) enbers are survivtng only on. the lone income of 
my mother s family pension. The amount is too insufTicient, 
to meet the both ends of the fily. 

sir, we have no ilome to live. ijuring the life 

time of my father we were residing in reated. house. But 
his death, it has now impossible to pay rent Of an. 

aeoc&nodati01i of a large fily. o we have left the sai4 
hoe took 1'ulterachctha house of suall aecQu3modatiofl 
All the sister6 are ima mrr 	*ie aga but we have no 

c acLty to proceed On ncgOtitiQno Sducation of the brother 

-S are totally stOpped. 

The family can sucirive onlr il' I ga t yOur favour. 

So l  I 	you Auiibly to coru id 	y ons arid get me a Jcib 

on QompasalOnate around to help save the poor f ; ..iy and 

for zich I shall remain ever grateful. 

Xours f 'thfully, 
es 

/98 
( JIOTIH Ck4L)kA DAS ), 

/Q. Late Jyptirvnoy Das, 
x'/M 	J, k3darpUr. 

-,--.-,-* 

'fr 
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ANNEXURE - VIII. 
DEPARTMENT OF Posrs: INDIA 

OFFICE OF THE UPEPINTENDENT RIIS 	' ON. SILCHAR - 

3BE001 

No1 8-17/17./Oh--V1 
Dated: Slichat.,. the 03/09/2001. 

To, 
Shri1 Jyotih Chandra Da, 

Sb, Late. Jyotirmoy Da 
Ex. M.M. TMO Badarpur, 
adarpur - 78806. 

ject:Compaionate 	appointment. 	of 	candidates 
aproved and wait 1ited. 

The underiuned is 	 pleased 	to 	comrauilicate 	a 

decizion 	ot tne 	Dte. New 	Delhi 	on 	the 	.ub)ect, 

conveyed 	vide 	CO 	Guwahati letter 	No1 	Staff/16- 

R19J810,/Part Dated: 	148.2001 that 	a 	compassioflat.e 
appointment propoai 	of candida.tes 	approVed 	and 	wait 

listed 	are offered 	for the 	poet 	subject 	to 	their 

fulfilling all required conditions of recruitment like 

educational qualification. 

BeideE, it 	may be. 	noted 	that 	acceptance 	of 

GDS post, candidate would have no further Ci aim for 

appointment on any perial condition against regular 
department vacarcia and that they would have to take 
their turn a, per present departmental policy for GDS 

in the matter of their appointment açainst future 

departmental vacancies. 

• 	A such, you are hereby directed to submit 

your willngness on the offer to this office a1on 

Contd,., 

* 
- 	LçLrdjt9t )jMi 



with your full potl addreBs for onward trnmiiOri 

to 	the 	Circle 	o!ire within 7 (even 	dy 	of 	the 

receipt of this letter for their c.onidertior 

Illegible 

• 

7.9a2001 
f o r Superirterdent PMS 

' Dn 	Siloher - 	7E8001 

Copy to: 

1 The ASRII 	Su.15-Dn. Ti. uki. 

2)T1e IRN 	SU'rI Silchar 

for 	orrtin 

Sif Illeç.b1e 

9 2001 

for Supedrit.eriient RM ESP 

SlIchar - 783001 

tte  

4,4ocat. 
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K1\Jk. 

ro, 
The Superintendent. 

RI4S a8I DVisiofl,5jlchar. 

ReE :— B-7/17/ ch.v dtd.7-9..oi. 

Sir, 
ithreerence to the above letter I beg to 

$tdte that I have been approved for appQintment in 
cii. 'D' 

ow I hve been asd to tender willingness 
to woric as WS,, sir, it will put the family in trou.. 
bles as I shall not be able to help much to the 
aznily. 

SO, I pray you kindly to consider my .appothnt 
at the cadra in wiUch I am aporoved.Xf it is not all 
possible 	i shall remain aqreeable to work as 
G D and oblige. 

nate 	f'2 	Yours faithfully, 

tkcco,  

( YyOtish Chandra Das ) 
son Of Late Jyotirmoy Das 	* 

Bx- 
ij1I colony,8darpur, 
Dist ;iar iitgauj (Assam) 
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The $uperinterdent , 
R.M.S. 1 6 ,  Divis±on, 

$ilchr. 

sir, 
With reference to the Divi8ional Otfjce letter 

No.B..7/17/chv dt.187.2001 0  I beg to state that, I am 
willing to work ia any of the Govt. 8epartrnental as 
will be offered to me as my job is badly essential 
or the suivival of the family. 

A4ay I tkiref ore prey yu kindly to do fleedul 
so that I may get the any Where early. 

 

Date I 

With regirds. 

yours faithfully, 

Y 

 

* 
( Jyotish Chandra Das 

$on of Late. Jyotiimoy Das 
Z4HT4O, B adarpur 

HL ii Colony,B adarpur, 
P,O.Badarpu ..788 806 
Di8t zCarimganj (Msam) 

- 	- 

-9 



VAJbXI 

TO 
• The Chief 2ostmaster General, 

.Ass1iii Circle, Guwahati. 

.(Throh the Superinter4eat AMS !' Division, 
• 311Ch3.X) 

Prayer for a Job on Compassionate Ground, 

Si:, 
In i.tii,g a fereice to my earlier applicatiozi 

On the 	ject, I oeg to state the follObrir1 for favour of 
your kind arid sympathetic consideration. 

-jk2atir my father 3..ate Jyotirinoy Das, was an 
$y. Mail man at TKOI  Badarpur tndar H.R. 0. 1  Slichar. He 
expired On 1/11/96 after suffering from prolonged illness. 

• Due to. his stddea piature death, we the members of Lhe 
• family have fallen into awful distress. The fzzcily having 

8 (eight) members are. s ivig only •Ori the lone income Of 
my mother's family perision.Tha amount is too insufficient 
to meet the both emia of the family. 

Sir, we have no home to live. During the life 
time of, myfather we wre residing in reated house. But 
iftr his death, it has .npwiinpossible to pay rent of an. 

• aceOmtnOdetiOn of a large family. So we have left the' said 
house .tOOI shelter in a Kachaha house of small accommodation 
All thesisters are in marriagabla age but we have no 
capacity to proceed on negotiation. Jduea;iOn of the brother 
-s are tot1ally stopped. 

The family can survive only if I get your favour. 
o, I pray you 1nib1y tq consider my case 3nd get me a Job 

On Camp assiOnate.GrPUn 'to help save the poor £aily and 
• 	for w±2icbI shall remain ever giataful. 

• 	•; 	. 	. 	-•• 	••• 	•. 

Dated :Silchar, 	- 	'' 	Yours faithfully, 

- 

• 	 • 	( JYOflSi C}IAiID1i D 	), 
5/0. Late Jyptirrnoy Das, 	• 

• £x-14/M 240, Badarpur. 	• 

,,,te,51, 	 I . 

- 	 . • 

• • 

	\ 

• 	

•,• 



ThQ 5uporintcndent 
	 Amj 

ailehar. 

Sub :-Prayer for a Job on Cbmpanssionato ground. 

Ref :- My representations submitted earlier. 

Si;, 
In inviting a reference to my representatives on the 

subjects, I bog to state that since death of my father Late.,. 
Jyotiry Was mm Tflo/adarpur on 1-11-96. I have been Praying 
(ain and agata to give me a job in relaxation of normal Rules. 
It is also pointed out that under the recomenclation of the c±.r-
do soloction mmittoo Vido N.. Staff/3041 80/97 dt.Ghy the 
3.1-11-99, I have bn approved for appointment in Gr. 1)1 Otdro. 
My point is at 17 on the approved ljst. Thereafter I have been 
asked to tender my wiUingnos as to whether I am vilUng t,. 
work as G)3. I..havo also submitted nr willingness in this rogard. 

But sir., I have not ot any chance as yet. Being the 
eldest son I have duty to loókaf tar the family. Now fantlj pen-
sOn of ny mothor is the only income. Ta aatntan the live rh.od 
of 8 members of the family I have to go here and there to work 
as day labour. The suffering of the family can not be ecprosscd. 

- 	I in words. 	 •0 

In view of What hvo been stated above I:wôuld  for-
vcntly pray you kindly togivo me a job on compassionate ground 
I also beg to inform you that I shall be always ready to work 
oven on temporary basis if and when called for. Hope your hono- 
ur would be so kind to consider favourably and for whiqh:I shail 
ronr4n ever grateful. 	. 	. 

II 

late. 

Place. 	LL 

0 t1•  

IT 
•1  

Tows faithfi4l, 

S/O 1Lato Jyottry.as. 
Wa No , adarpur. 



ANNEXURE - XIII. 

To, 
The Chief Post Master General, 
Assam Circle, 

Suwahati. 

•Subject Prayer for my appointment on compassionate 

ground. 

Respected Sir, 

In cuotin the sub j ect cited above I have the 
honour to lay down the following few lines for your 
kind prusal and neces5ary action. 

That my father vao working as a G11/M at TMO 
Badar.pur under the Central of HRO RMS' s Division, 

t3ilchztr. 

That my father died on 01.11.1996, during his 
service tenure after his long sufferir as he was a 
patient of ASTHMA, and that the said deceased Late. 

)yotirmc•y ta, left behind him my mother, i.e. widow 
wife, three brothers, and three sisters. 

That since.the epiry of my deceased father, 	I 
being the 	eldest 	son 	of 	his family have 	to 	face 	too 

much financial 	hardship 	as 	because my 	father 	was 	the 
only income h<'lder of my family 

• 	That there is no income source of our family 
as all the brothers are still unemployed 	and that 

be.cau.e of financial hardshio all the sisters are 
still u - irred and higher e ucaior o f -revy brothets 

cannot be completed d u e to financial scarcity, and 

hence under the present circumstances to. save my 
family, it is urgently requiredto appoint rae in any 

Con td 
tt 

(
A,4 ,V  Ocato. '..- 
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pct under your authority on compionte ground. 
Further, it i to be mentioned here that er1ier also 
I made correspondence in this reard but with no 

40 

suit;. 

It is threfdre prayed that Your Honour would 
be graciously be pleased encuqh to consider my case 

sympEtthet.ica1iy and to pass a necessary odi to 
appoint me in any poet on .cmp ionate gouncL 

nd, for the act of which your kindness, your 
petitioner shall remain ever çratefui to you. 

'fours faithfully,. 
Sd/- Jyotish Chandra. Das. 

16.10.2005. 

H. B. (My perorial Bio-data, was already submitted with 
my earlier representatiorlf rather,  I ara submitting here 
with a fresh, 

Copy to 

• 	1) '•---- 
 
 

 

or  

Contd. 

r- 	 0iy:3JtP'- 	' 
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ANN EXUP.E - XIV. 

T h e Superintendent 
Diviaort Slichar. 

Subject: Prayer for a job on compassionate around. 

Ref: 	My representation submitted eatlier. 

In ±nviting a reference to niv representations on the 

subject, I beg to state that since death of riy father bate. 
yotirmoy Des on Li1.199€, have been preying again and 

again to give me a job in relaxation of normal Rules. It is 
also pointed out that under the commende.iori of the Circle 
Selection Committee Vide No. Stfffi€-ffl.c/93 Dated: Guwaheti 

the 11.11.1999. 1 have been approved for appointment in Sr. 

D'1  Cadre. My point is at 17 on the approvdlist..Therafter I 
have been asked to tender- w willingness as to whether I am 

wil-lina to work as GD-S. I have also submitted my willingness 

in this re 

Iut, Sir I have not get any chances yet. •eing the 

• eldest son i have the duty to look after the family. NQW 
family pensi.on o ny mother is the only income. To maintain 
the livelihciod of 8 members of t.he fari.ly I have to ho here 

• 

	

	and there tc work as dy labour, The suffering of t h e family 
cannot be expressed in words. 

In view I what have been stated aboVe I TJOUld 

fervently pray you kindly to give me a job on compassionate 
ground. I alc beg to inform you that I shall he always ready 

• 	to work even on temporary basis if and when railed for. Hope 

your honour would be so kind to consider favourable and for 

• • which I shall remain ever grateful. 

vf  

\ I, 

• Yours faithfully, 

./ Sdf-- Jyotish Chendra Des. 

14.09.2006. 

Contd.. 

WOO  

;- 


